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HE ALLEGED OFFENSIVE REMARKS 
AGAINST HARIJANS BY A MINISTER 

OF ANDHRA PRADESH 
SHRI BHUPESH GUPTA (West Bengal): 

Before you take up the next business, I have a 
submission to make. At half-past five we are 
going to discuss the Thimma Reddy affair but 
unfortunately many of the documents we have 
not got. There is time enough and the 
Government can get a copy of the letters 
which the newspaper correspondents wrote 
about Mr. Thimma Reddy's interview to their 
editors privately for their private information. 
The letter has been written also by the Indian 
Express correspondent to the Joint Editor. 
These things should be got. It is very very 
important. 

THE DEPUTY CHAIRMAN: By whom? 
SHRI BHUPESH GUPTA: By the 

Government. The Government can easily 
collect. Where are those letters? I have got 
some. I think it is the duty of the Government 
to make these available because some people 
interviewed Mr. Thimma Reddy but they 
wrote private letters to their editors giving 
some information. Mr. Krishna of the Indian 
Express also wrote. 

THE DEPUTY CHAIRMAN: Why take 
the time of the House now? This matter is 
coming. 

SHRI BHUPESH GUPTA; This is a letter 
by Mr. G. Krishna to the Joint Editor of 
Andhra Prabha. We fihou'd get that. 

THE DEPUTY CHAIRMAN: We go to 
the next business—The West Bengal 
Appropriation (No. 2) Bill, 1968. The time 
allotted is two hours. 

SHRI BHUPESH GUPTA: You mean to 
say that the Bengal Appropriation is to be 
disposed of in two hours? 

THE DEPUTY CHAIRMAN: The Budget 
never takes time. It is only the other business. 

SHRI BHUPESH GUPTA: You are 
passing the Appropriation Bill in 2 Siours. 

THE   WEST BENGAL  APPROPRIA-
TION   (NO.  2)   BILL,  1968 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): On behalf of 
Shri Morarji Desai, I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the State of 
West Bengal for the services of the finan-
cial year 1968-69, as passed by the Lok 
Sabha, be taken into consideration." 

This Bill provides for the withdrawal during 
the current year from the Consolidated Fund 
of the State of West Bengal of the grants made 
by the Lok Sabha amounting to about Rs. 
267.35 crores and Rs. 66.24 crores required to 
meet the expenditure 'charged' on that Fund. 
Full details of the provision asked for in the 
Bill were given in the Budget documents 
already circulated to the hon. Members. Hon. 
Members are well aware of the circumstances 
under which we are discussing this Bill here. 
In its last session, the House had approved the 
President's Proclamation of the 20th February, 
1968 in relation to West Bengal. There was 
also a general discussion on the West Bengal 
Budget. Hon. Members had thus an opportu-
nity to discuss the State's affairs. It is, 
therefore, not necessary for me to go over the 
same matters all over again. I would, however, 
like to say that the State has passed through 
difficult times mainly because of go-slows and 
gheraos resulting in unrest. This has adversely 
affected the economic conditions in the State. 
But I am happy to say that for the past few 
months, there are signs of improvement and 
recovery. Hon. Members would agree with me 
that without proper investment climate and 
stable conditions, production and employment 
would suffer. A sustained effort is, therefore, 
called for to improve the living conditions in 
the State. 

Broad details of the provision made in  the  
Budget  for  the  current  year, 
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presented in March last, were  given in  the  
speech  of  the Deputy  Prime Minister of the i3th 
March, 1968. The Plan   provision   in  the   
current   year was   determined   strictly   with  
reference to the resources in sight. But as has 
already been stated by the Deputy Prime 
Minister, the question of augmenting  the    Plan  
outlay,   could  be considered  if     additional      
resources could be mobilised during the course of 
the year. 
I would not like to take more time of the House 
at this stage.   1 move. The question was 
proposed. SHRI   BHUPESH    GUPTA    (West 
Bengal):  That is the only thing good he has 
said.   Madam, first    of all   I would like to say 
that I am participating, in a debate which looks 
like a farce and here the Minister has said that 
he would not like to say much and he is right to 
this extent because he has nothing    to say and    
a small treatise he has read.   This is how we are 
dealing    with the    Appropriation Bill    of an 
important    State of    this country.   Besides, I    
understand that the West   Bengal officers   have 
come here to help the Minister and I believe it 
costs a lot of money for the officers to come.   I 
do   not know   why they have    been    brought    
here.   Will    it serve any purpose?   He has read 
out the note and it could have been sent by post 
and he could have read it. 

THE DEPUTY CHAIRMAN: It does   '' 
not matter.   You have got the Appropriation 
Bill in your hands. 

SHRI  BHUPESH  GUPTA:     Firstly this 
is a waste of money, I say, to get these 
officers in the name of advising the 
Minister.    This  is the  first mis-
appropriation    of    funds    under    the 
Appropriation    Bill.   That is   what I point 
out.   I would like to know how much  each  
trip  of  the  entourage  of officers cost the 
Government in order to advise the Minister.   
The Minister has told the House    that 
during the last few months things are 
looking up or improving.   It is a command 
performance—command    performance of 
Mr,  Dharma Vira.  Mr.  Dharma Vira 

has told him to say this through the agency and he 
has been saying this. Surely he does not know how 
many people live in Bengal.    Surely he does not 
know what the state of the economy is in Bengal. 
Surely he does not know    about    the    problem 
of    unemployment in    Bengal or    the food 
problem, but he knows that he has to carry the 
orders of his superiors and in the present case, it is 
not a technical superior but the overlord, Mr. 
Dharma Vira.   As far as the economic conditions 
are concerned, I would say that the food situation is 
bad in many parts , of the State, in fact all over the 
State. I    went through    the Bengal    news-
papers—that    is how we    can speak about it—the 
papers    supporting the Congress  party  and 
according to the clippings that I have got, it shows 
that all over the State there is a food crisis to-day, 
in one place or another. Food prices have risen in 
many parts of the country and the price of rice is 
between Rs.  2  and Rs. 3 per kilogram. In many 
cases it is Rs. 3 per kilo or even more  and that is 
the situation. I find that   many areas are    passing 
through   difficult   and   famine   conditions. And 
Midnapore is such an area. North Bengal also has 
been -mentioned—Krishna Nagar is there—and 
that is  also  subject to  similar  conditions. 
Therefore it is absurd to say that the food  situation 
is good  or  to  suggest that the economic situation 
is good or that it is improving when the    food 
situation is in such a bad shape. 
Now, the procurement by the Government  of 
West  Bengal  has  failed. As you know, when the 
United Front Government came, the understanding 
with  the  Food  Corporation  of  India was that the 
procurement for the current year would be  of the 
order  of one million tonnes.    Now, the United 
Front Government has gone, of course. Then came 
the puppet Ministry  and the PDF-Congress 
Coalition later on, and that Ministry put a target of 
five lakh tonnes. But according to official figures 
given by the West Bengal Government   I find that 
they have procured barely two lakhs and 40 thou-
sand tonnes.    Evep that I doubt but. 



 

IShri Bhupesh Gupta.J 
I rely now, for my speech, on the official  
figures of  actual     procurement. Even if I 
take that figure as correct, the procurement has 
been  extremely meagre,   compared  to  the  
crop    this year.   As  you  know,   normally  
West Bengal runs into a deficit of nearly 15 
lakhs to two million tonnes of food-grains.   
Internal  production    is  short of that quantity.  
Normally when the crop is good, the Centre 
should ask— the   Centre  is  ruling  the   
State—the authorities there to carry out proper 
procurement and that has not    been done.    It 
has not been done because the  present  
Government,      like    the PDF-Congress    
Coalition,  relies very much on the landlords 
and the jote-dars and naturally it is the 
landlords and the jotedars who have a hold, as 
a  result of the  Presidential rule,   at the  local   
level.    The    PDF-Congress Coalition relied  
on them and by inheritance the present 
Government is also carrying a backlog and 
deficiency. Naturally, procurement has failed.   
As a result,  what happened was that in many   
places  Government     rationing has been 
given up in West Bengal and statutory 
rationing is also threatened and is being given 
up.    Whereas the demand of the people is that 
statutory rationing should be extended to wider 
areas, it is being restricted apart from the fact 
that It is in irregular supply and  is  meagre,    
and  the bottlenecks are  always  there.  But  
what  is most disturbing again in this context is 
that modified rationing which is very very 
essential   in meeting the situation in West 
Bengal is being given up or is being   given   
the  go-by.    There  is   a tendency to rush in 
the direction of a .free market economy in 
West Bengal which is a dangerous game which 
this Government is playing or the authorities 
are playing.    West Bengal is a deficit   State.    
Whatever  happens,  as far as the food situation 
is concerned there must be a curb on free 
market operations and Government rationing, 
statutory     rationing,     and     modified 
rationing  are  an     essential part,  an essential 
need. for West Bengal      in order  to  tackle 
the  food     situation. 

That is not being done. 
Then  take   the  case  of  unemployment.      

In  1952,  the    live     register showed  a  
figure  of  62,321.   In  1966, that rose to 
4,56,564. That is in respect of those who 
registered at the Employment Exchange there 
was a rise of nearly seven-fold.   It is still     in-
creasing. And  one of the  features is that  
middle-class  unemployment      is growing in 
West Bengal at least but nothing is being done 
to stop it. The present Government—or 
whatever you call it—is absolutely callous 
about this question.    Whereas this is the situa-
tion, Governor Dharma Vira has decided to 
attack the trade union movement and to begin 
with, the Government employees under the 
West   Bengal  Government.    The Governor  
has amended the West    Bengal    Service 
Rules, Part I, in exercise of his powers under 
article 309 of the Constitution. Now,   
according  to    this  amendment which    has    
come    into    effect from May     2,     any    
Government   servant resorting    to    any    
form    of    strike in connection with his 
service or with any  other  Government  
servant  shall be   liable  to   disciplinary   
action.    In addition,   such   Government     
servant will not be entitled to draw any pay or  
allowance for the strike     period, which will 
be deemed to be a period of absence without 
leave.    It may be referred   in  this  connection   
that  the Co-ordination Committee of the wor-
kers and of the State Government employees 
has protested against this and decided to 
launch a strike, a 24-hour strike, on May 16, a 
few days hence. Now, the Government 
employees demanded better service conditions, 
better wages.   Instead of trying to meet their  
demand  sympathetically  of  the Statr. 
Government employees, Dharma Vira's  
regime  has  decided to  pounce upon the 
Government employees and attach their 
normal trade union rights, terronse and 
intimidate them by even changing  or  
modifying   in   a  grossly reactionary direction 
in an aggressive direction, the    existing 
service    rules and so on.   I should like to 
have some explanation f om the hon. Minister 
it he  would  kindly  find   out  from  his 
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advisers who are present here as to why it is 
so. I strongly protest against his behaviour. 
When we were in the United Front 
Government there, we did not interfere with 
the rights of the workers and the Government 
employees; we treated them with great regard 
and respect. And these usurpers have come 
there to launch an attack on the Government 
employees. I do hope that the Government 
employees of West Bengal will hit out against 
this aggressive behaviour of Mr. Dharma Vira 
and his regime. I know that the strike will be 
successful, I know that nobody can stop this 
strike. But I would ask Parliament whether 
they should allow the Governor to attack the 
Government employees in this manner, and 
this is the question that I put before ihe 
House. Since we are responsible, we cannot 
ignore what the Governor t>f West Bengal is 
doing. The Governor of West Bengal is anti-
working class in every way. 

What is surprising is. to add insult to injury, 
the Governor when he was asked, said this: "I 
really cannot do 'anything more and just 
cannot put the entire four crore population «f 
West Bengal to suffering in order to humour 2 
lakhs of employees." And this is now a 
Governor speaks When the workers demand 
their wages and better service conditions—
"that he would not put them in good humour at 
the cost of the people." Are they not part of 
the people of West Bengal undergoing 
suffering and privation due to rising cost of 
prices, housing and various other reasons? 
This insulting, bureaucratic and arrogant 
manner in which this Governor speaks. I can 
tell you, this is not the behaviour of a man 
who has any sense of shame or sense of 
responsibility. Who has autho ised him to 
rp'ak on behalf of the people of West Bengal 
in this manner. Usurper and breaker of the 
Constitution, this man has disgraced our 
constitutional svstem. This is how he has been 
prevoking the people of West Bengal. When 
he was asked  at Darjeeling ahout the statu- 

tory rationing and about the demand for the 
introduction of the statutory rationing 
throughout West Bengal, Mr. Dharma Vira 
said—this is what the paper says— 

"The State has neither food nor adequate 
stock to maintain the same." 

Utter nonsense. Never since indepen 
dence has it been a surplus State or 
a self-sufficient State. I would say 
that we have been deficit and certain 
ly it is the job of the State Govern 
ment to impress upon the Government 
in order to get adequate supplies. We 
had been doing it, and in fact the 
Central Government is also commit 
ted to making supplies available. In 
fact, when rationing was started, Mr. 
Subratmaniam, the then Minister of 
Food, gave clear assurance to me and 
to the House when we put this ques 
tion, that rationing will be the res 
ponsibility of the Central Government 
And this gentleman says that we have 
neither the stocks nor is the food pro 
duction adequate in order that we 
have the supply. This is how he is 
treating the problem. You can under 
stand how callous he is to the needs 
of West Bengal. Not only does he 
say that he does not have adequate 
stocks, he also says this new thing. 
Since when it was decided 
that      the      question shall        be 
decided as to whether the people of West 
Bengal should be fed or not on the basis of the 
stocks? In fact, the stock is there. The people 
have to be fed. More people need to be 
employed. It is necessary. That will be done. 
That argument was never raised. But a person, 
a retired ICS official, who has lived outside 
the pale of a decent, human, suffering society, 
a person with affluence and doing all kinds of 
corrupt practices and so on, he comes out of 
the tribe of the ICS people. And naturally he 
takes a preposterous, callous and cinical view 
of the requirements and needs of the people of 
West Bengal. 

Madam Deputy Chairman, we have been 
asked to live with this Governor, and this  
Governor is presiding  over 



 

[Shri Bhupesh Gupta] the destinies of the 
brave people of West Bengal with its 
heritage, of its sense of respect and so on. I 
would ask Shrimati Indira Gandhi, our Prime 
Minister, well, that she should not play with 
the people of West Bengal. The Governor 
should be recalled; he is unfit. In fact, the 
very-fact that he exists there is a constant 
insult and provocation to us, the people of 
West Bengal. And that man dares to speak in 
the name of four crores of people. 

Then, I come to other things, crimes for 
example. Now, recently 'Jugan-tar', the paper 
owned by a Congressman and a former 
Congress Minister, Shri Tarun Kanti Ghosh—
and his father is Shri Tushar Kanti Ghosh— 
has written an editorial that the crimes have 
increased all over West Bengal, in the villages 
and in the towns. Murders are being 
committed in the streets of Calcutta, in broad 
day light. Robberies and dacoities and all 
kinds of crimes are being committed also in 
the rural areas, and the title of this editorial, if 
I remember correctly, is Crime, Crime, Crime 
again. And this is how they are administering 
the State. How is it that under Governor's rule 
crimes have gone up? It is because the 
offenders know that full corruption has come 
into being; it is because the come into being; 
it is because the police think now that they 
can do whatever they like. Everybody knows 
the reason for the increase in crime is that 
there is collusion between the criminals and 
the police and the administration and that is 
why crimes have been increasing. And this 
fact is stated in the Government report and 
also newspapers. But my friend says that 
things are improving in West Bengal. 

SHRI SHEEL BHADRA YAJEE (Bihar):    
Ask the people. 

SHRI BHUPESH GUPTA: Madam Deputy 
Chairman, then I come to the question of 
factories and so on. You h«ard about 
Naxalbari and then about 

Gherao. As a matter of fact, you were haunted 
by Gherao, Gherao, Gherao after you had 
been haunted by Naxalbari. In fact, Mr. 
Chavan shoud have been dreaming in those 
days, last year, that he had been gheraoed. 
Well, but today there is no Gherao. Still what 
has been the result? 

SHRI SHEEL BHADRA YAJEE: Only 
murders. 

SHRI BHUPESH GUPTA: The factories 
are still closed, either due to lock-out, or other 
reasons. The employers are trying to 
blackmail the people of West Bengal, and to 
pressurize the working class in particular, and 
this Government does not know, the 
authorities there do not know, how even to get 
the factories opened. Now in Behala nearly 
one and a half lakh workers remain 
unemployed or are facing great difficulties. 
Even the Central Government figures in this; 
for eample, there is the 'India fan' in Behala. 
Well, it has been closed down and the workers 
are lying idle. They do not have any work and 
they are facing retrenchment as a result of the 
threatened closure of the whole thing. Now 
this is the position. What has happened to 
Gherao, the much talked Gherao? You 
thought that we were responsible; at that time 
it was made out again and again that the 
United Front Government—the Communist 
and other parties—were responsible for a kind 
of crisis in industry and for the bottleneck in 
industrial production. Now, may I know who 
is responsible for it, for the factories still 
remaining closed. It is the monopolist class 
and their servile hirelings in the Dharma Vira 
regime. They are responsible for it, because 
they carry out the orders of the Dharma Vira 
regime. Now these people had the guts to 
dismiss the United Front Ministry. But these 
people do not have even the little courage to 
force these intransigent employers to reopen 
the closed factories, and so on. 

Madam Deputy Chairman, with regard to 
the communal riots again, what has happened 
in Calcutta, I do 
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be released at once, those who were under   
detention   without  trial.     And the  Prime  
Minister,   as  usual,     kept quiet, and Shri 
Dharma Vira continues, to have  his  way.    I  
should  like     to know who is ruling West Bengal  
in the   constitutional   sense.     Is   it   Shri 
Dharma Vira or is it  Shrimati Indira Gandhi?    I 
say that for the detention of the people of West 
Bengal and the political  workers,     Shrimati     
Indira Gandhi and Mr. Chavan are primarily 
responsible  and Mr.  Dharma Vira is only   their  
stooge,  a   sort  of  planted agent,   a   kind 'of   
JVaib     Goomastha. How  the  political  workers  
are     not being released  and the responsibility for 
it must now necessarily be placed on  the Central 
Government. 

THE DEPUTY CHAIRMAN:  Please 
speak on the Budget.' 

SHRI BHUPESH GUPTA: What is the 
Budget? This is the Budget and I am covering 
by my observations every Demand in the 
Budget . . . (Interruptions.) 

Cases are pending  against  political workers   
and   they   are      not      being withdrawn,  and 
in     the     name     of Naxalbari   cases   people   
have      been convicted.  Well, I hope they will 
be released soon.     All  the cases should be 
withdrawn.    It was not any peasant trouble. 
The problem is to solve the  agrarian  question,  
not     to     put people  under  detention  without  
trial or prosecute them and send them to prison.    
By whatever name you may call them, you may 
call them Naxalbari, you may call them C.P.I.   
(M), you  may  call   them   C.P.I.,  you may 
call them whatever you like, I demand the   
release   of  every  single  political worker   of  
West  Bengal,   no   matter how  he  has been 
put behind prison bars,  whether  in  the  name  
of     preventive detention or    in the name of 
some of thc cases, Naxalbari or other. Whatever 
it is, there should be certainly and  immediately  
jail     deliveries,  political  release,  irrespective  
of any  kind   of   considerations,   of     all these 
people.    Madam Deputy Chair- 

not  know.     What  steps     they have taken 
to curb communalism, let them explain.    The 
situation is    extremely serious.   Then I 
understand that   the editor   of   'Paigam'   
was   arrested.    It is   a  paper  which,  I  
believe,   is  run by the Muslims and it 
represents the point   of  view  of  some  
people  in   a particular   community.    
Whether     it is right or wrong is a different 
matter.    But how can the editor of that paper 
be arrested without the matter being referred  
to  the Press  Council, or similar other body?    
That was not done.    That was highly 
improper—he was intimidated. But at the 
same time this  Government   does   not  have  
the courage  to  take  action   against     the 
Hindu   communal   aggressive    propaganda 
in the State.    This is one aspect which I 
would like to say—I do not wish to say much 
on this. 

Then,  I  come  to the  question     of release  of 
political     prisoners      and detenus.    We
feel     very     strongly about  it.    There  are 
still a  number of  political  detenus  in West 
Bengal; they   are   not   released   because   Shri 
Dharma Vira has the cheek and the temerity   to 
say,  "I  will  not  release them",   when the 
political leaders go on a deputation to the Chief 
Secretary  and others, the Chief  Secretary says 
or the Home Secretary says, "we have referred 
it to the    Governor". Now look at the 
Governor.    At the time  of  the  United  Front 
Government not a single Congress leader or 
worker,   despite  their  black   records, despite 
all  their  crimes,   had     been arrested  or 
detained  without     trial. Then, when the PDF-
Congress Coalition Ministry  came  to power, 
they put people under detention    without trial. 
That  blessed  Government has gone out of 
existence, but that man, Shri  Dharma Vira,  has 
the  temerity to tell us that they shall not be    re-
leased.    We took a representation to the 
Prime    Minister,    Mr.    Deputy Chairman,  all 
of us;  I think     about twenty M.Ps.  or so  met 
the    Prime Minister, and we requested that they



 

[Shri Bhupesh Gupta] man, I know that 
they are not going to be released. But I als0 
know that to be released. But I also know that 
United Front returns and we shall begin our 
regime—again when we come back—by 
releasing these people. But we fight for their 
release even now, and I think we can get them 
released if we develop the mass movement. I 
welcome the decision of the United Front to 
start a mass movement for securing the 
release of all political prisoners. It is our 
solemn obligation, it is our sacred duty, it is 
the call to our conscience 

.and it is the call to our political morality. 
Therefore, here is a campaign  which   is   
sacred,   which  is   in 
. our mind and which shall be carried forward 
and successfully carried out. 

Madam Deputy Chairman, at the same 
time, I ask what they have done to Mr. Sugata 
Bose, who was Deputy Commissioner of 
Police, South Calcutta. He was the man who 
had Ministers assaulted under his personal 
direction, only on the morrow of the fall of 
the United Front Ministry. Mr. Biswanath 
Mukerjee and Mr. Amar Chakravarti, the two 
Ministers in the United Front Government, 
other leader were assaulted, under ins orders, 
and that Mr. Sugata Bose still remains there. 1 
should like to know what has happened to this 
regime. 

[THE   VICE-CHAIRMAN      (SHRI  AKBAR ALI 
KHAN)   in the Chair.] 

This  is  a  very  serious  complaint     I make.    
Mr.  Sugata Bose should have been   dismissed   
from   service,      certainly suspended to begin 
with.    But he,   I  believe,  continues,   and  I     
am surprised that we have  got  a     Chief  j 
Secretary who is completely oblivious  j to   all   
this   thing,        and   the     Chief Secretary, 
Mr. M. M. Basu, should resign, or he should 
be removed. I know -that he may have got 
extension    or whatever it is, but what does he 
think?   j Does he think that the Congress will  
; be always there to protect him and 

his corruption? Not only that. Those officials 
who were behaving loyally and with a sense 
of responsibility towards the people under the 
United Front Government are being persecu-
ted now under the Governor's regime and the 
Governor has put a clique of officials who are 
thoroughly corrupt, politically degenerate and 
aggressive and revengeful to deal with those 
officials who" were loyal to their oath of 
office and administration and principles 
governing their service conduct under the 
Government of the United Front. Mr. Vice-
Chairman, this is a serious complaint that I 
make here. 

Next I would like to say one or two more 
things. I do not know why in this 
Appropriation a sum of Rs. 3-60 crores should 
be set apart for payment of compensation of 
money to the landholders. I can understand 
small landholders being given some money. 
But here we find the Maharaja of Burdwan, the 
Maharaja of Cossimbazar and others. Why 
should they be given this compensation. We 
would like to have more particulars about this 
matter. These big landholders should not be 
given any compensation now. I am not asking 
you to immediately stop it and not give it to 
them or deny it. That you cannot do now 
because you cannot change the law. But this 
compensation amount can be frozen. This you 
can do. You can freeze this amount under the 
law. There is no need to pay compensation to 
these big landholders when the ordinary 
people of Bengal are starving. 

Another thing is this. A large number of 
small people, those making small steel 
furnitures and things like that, they are 
suffering under the present policy. The little 
concessions given to fhem are not at all 
adequate. In West Bengal, are the monopolists 
and big businessmen always to have the 
advantage over the small industrialists? The 
small businessmen suffer and as far as 
Bengali businessmen  are concerned, they  are 
mostly 
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mall business concerns.   They mostly all 
under the small category.    They :ome either 
under the small or under :he  medium     
category.    There     are  /ery few which 
come under the category of big monopolist 
business concerns. (Time bell rings.) Just a 
minute and I finish. The big business people 
are being given all these concessions. The    
small   and medium    industries, especially   
the   small   industrial   concerns, they 
should be given the necessary   assistance   
and   help.     In      the rural areas the share-
croppers should have their rights protected 
and what the United Front Government 
wanted to, must now be carried out.    If we 
had been in the position of power we would 
have given the land    to    the tillers of the 
soil and we would have given tenancy and 
other rights    and securities to them.    But 
here the big people are appeased and 
placated by the Government. 

And then,' Mr. Vice-Chairman, the | 
teachers should get their fair deal, j 
particularly the teachers in the private 
institutions and others also. "What has been 
given is by no means adequate. Recently 
some revisions of pay and all that took place. 
But in the case of those in the private 
colleges nothing much has happened. So 
these matters should be attended to. 

Next, I would like to make one or two 
suggestions also, now that the Centre is in 
charge of the West Bengal affairs. First of 
all, I say that the portraits of Surya, Sen, the 
leader of the Chittagong Armory Raid case 
and that of Jatin Muker- , jee, the hero of the 
Balasore case should be placed in Parliament 
House, Surya Sen was the leader of the 
famous Chittagong Armory raid and he and 
Jatin Mukerjee were leaders in the 
revolutionary movement in the thirties. They 
were there in the i revolutionary movement 
in the beginning of the century in West 
Bengal and there were also other leaders 
from the youths from other parts of the 
country in the movement. They I were  all  
connected  with the  move- i 

ment.    We  find  that  the  potraits of political  
leaders  are  put  up  in  Parliament  House.    I  
think     to     begin with these two portraits of 
the revolutionary   youths   of      our      
country should  also be  placed.    Where   they 
should be placed I do not know. Mr. Vice-
Chairman,   I   happen  to   be      a member   of   
the   committee  on   portraits and I am going 
to take it up with the hon. the Speaker and the 
Chairman and I am making a suggestion to 
place these two portaits also.    This will be a 
symbol of recognition of the great service that 
the revolutionary movement of the old days in 
Bengal rendered,  along with those youths 
from other States,  to the country and we want  
the potraits  of Surya  Sen and Jatin Mukherjee 
to be side by    side with those of Bhagat Singh 
and Batu-keswar Dutt. They are "all part of the 
same movement and it would be symbolic of 
the    unity of those   days in the revolutionary 
movement and    of the youth of the country. 

Mr. Vice-Chairman, another problem about 
which we feel very strongly and about which 
the Centre has to consider, now that West 
Bengal is with it, is this. Many psople suffered 
in West Bengal in the revolutionary 
movement early in this century and up to the 
middle of the century. Some of them suffered 
in the Andamans serving long terms of 
imprisonment and others from detention 
without trial for many long years and from 
many other charges. Many of them are there 
and many of them are now passing through 
distressing conditions. Sometimes when I get 
letters from some of them my heart bleeds. 

THE      VICE-CHAIRMAN (SHRI 
AKBAR   ALI   KHAN):   Were they 
not released under the orders of the 
previous Government? 

SHRI BHUPESH GUPTA: They have 
been released a Ions; time back. They were 
convicted some 30-40 years back and they 
suffered and now they are free. Up to the time 
of our independence a large number of our 
people suffered like this in the Anda- 
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[Shri Bhupesh  Gupta] 
man cellular jail and in other jails. Of course! 
they were released and they are now free men. 
But they are not in politics. They are now 
passing through extreme poverty and suffering. 
They are men of whom we are proud, about 
whom we have read. They are men who really 
made history and we are proud of them. But 
such brave men are now in poverty and they 
are being neglected. I think something should 
be done for them. I would like to make a 
suggestion. The Central Government has got a 
fund and that fund should be increased. Once 
Shri Govind Ballabh Pant said that the 
Government of West Bengal was not utilising 
this fund. I should like to know the posi- . tion 
now. First of all the Government of West 
Bengal should .lave its own fund. The Central 
Government should be called upon to give 
money to this fund so that proper reasonable, 
decent relief could be given to them either by 
way of pension or for helping them to find 
some kind of gainful occupation. Certainly we 
should not just let these old patriots, these 
brave men who suffered imprisonment and 
braved the gallows to starve when the mulii-
mil-lionaires and other corrupt people flourish 
in wealth and comfort. Therefore, I suggest to 
the Central Government, particularly to 
Shrimati Indira Gandhi and Mr. Chavan—but 
Chavan, I want him to go and so whoever 
comes in his place—to set apart a large 
amount, a large sum of money for this purpose 
and there should be proper discussions with the 
Bengal authorities and with us and all the 
parties as to how this fund should be 
distributed with a view to helping the political 
suffers of West Bengal. 

Mr. Vice-Chairman, in this connection I 
have another suggestion to make. I am told 
that the Andamans cellular jail is being 
demolished. The revolutionaries of the old 
days from West Bengal and from other places 
had  suffered  in  these  cells  and  this 

jail housed the political prisoners of those 
days for many many years and I say that it 
should be preserved as a national monument 
and it should not be demolished. Well after all, 
our emotions and sentiments are involved  in  
this matter. 

THE VICE-CHAIRAMN (SHRI AKBAR 
ALI KHAN): The Government will take note 
of all these good suggestions. That will do. 
Now it is time to end. 

SHRI BHUPESH GUPTA: I am sure or 
rather I hope they //ill take note of them and 
act upon them. The people of West Bengal 
are greatly agitated and they feel strongly that 
it should not be demolished. These cellular 
jails should be preserved as a national 
monument because they form a part of our 
history and they are sacred. 

(Tim* bell rings) 

I am just finishing. Finally I would like to 
say that there should be no dilli-dallying in 
the matter of the elections. Charges have been 
made by the convener of the United Front that 
the Congress leaders are trying to postpone 
the mid-term elections to some time next 
year, and not to hold them in November. This 
should not be done. The mid-term elections 
should take place in November and that com-
mitment   must   not  be  violated. 

Before I sit down I hope the United Front 
should get ready and maintain their unity. 
Whatever may be their interna! problem I 
hope . . . (Time bell rings) A word of hope I 
must utter. I can tell you that the United Front 
is going to live. Neither Mr. Chavan nor other 
reactionaries are going to succeed in breaking 
the United Front. I charge Mr. Chavan of a 
secret conspiracy—I have information in my 
possession—of trying to break the United 
Front in West Bengal. I hope that should warn 
our friends in West Bengal of the United 
Front, They should end all public controversy; 
amongst themselves  they should dis- 
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cuss their problems internally within the 
United Front and they should get 
immediately in fighting trim. This election 
battle, Mr. Vice-Chairman, is going to be a 
grim battle this time. The Congress has 
decided to mobilise all resources and the 
entire reaction. They are even trying to 
provoke communal disturbances in certain 
places. Mr. Vice-Chairman, in such a 
situation it is the duty and obligation of the 
United Front towards the people of West 
Bengal to strengthen their unity not only to 
defend itself but to project a fighting united 
image of the United Front to the people of 
West Bengal and give a call to the people 
of West Bengal for the crushing defeat of 
the Congress. I have not a doubt in my 
mind that they shall have a crushing defeat 
and there shall emerge in Bengal from out 
of the election battle once again a popular 
Government stronger than the past one, 
more solidly supported and tested in the fire 
of battle. We look forward to that day.    
Thank you. 
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It is a curious phenomenon, it is a strange 
phenomenon, that we are experiencing around 
us. We find that when there is an occasion 
when fifth columnists get active, when they 
get active support, when they get money, 
when they get arms from foreign sources and 
when with the help of those arms they try to 
create a situation which they describe 
themselves as something being on the pattern 
of Vietnam and when they call for revolution, 
for overthrowing unlawfully the Government 
of this country, all along this Central Gov-
ernment and its agent, the Governor, do not 
take any action. We see that there are 
occasions when one State Government or 
another has remained inactive in different 
parts of the country. It happened in Assam 
when hundreds  of    acres  of    land      were 

nibbled away by Pakistan and no one is the 
wiser for it. We find that there are occasions 
when the State Governments have remained 
inactive, completely undisturbed and 
unperturbed when activities were going on 
within their States, within their territories, 
which spells danger, which spells a sort of 
crisis in the country. And today also we see—
there is Sheikh Abdullah, one of the pampered 
traitors of this country who is toing   about all 
through the Valley of Kashmir almost' setting it 
on fire, talking as if India is the aggressor there, 
talking as if India is a country which has done 
injustice to Kashmir, talking as if the people 
who do not support his demand for a plebiscite 
are traitors, and they are being condemned by 
him as enemies of the nation. When all this is 
going on, the Government asks us to remain 
patient." The Central leaders tell us that we 
should not do anything in haste. Then, what 
happened in Bengal? The Government was 
dismissed. What was the hurry about it? After 
all, a time had been fixed when the Assembly 
was to be called and it was a matter of 20 days 
or so. But the Central Government or the 
Governor did not consider it wise to wait even 
for those 20 days and they did not have that 
much of patience. There was a Speakers' 
Conference a month back in Delhi and a very 
interesting disclosure was made there. Of 
course, there being no Assembly, nobody re-
presented the Assembly there but the Council 
was represented. And on that occasion the 
question was put and considered as to why the 
Governor could not have waited for 20 days 
when already the date for the calling of the 
Assembly had been fixed. A very interesting 
answer was given and the answer was that Mr. 
Profulla Ghosh who was no longer a Minister, ' 
he had been threatened to vacate his house and 
he had been told that if he did not vacate the 
house by the evening, he would be thrown out 
bag and baggage. It is a strange situation that 
we find that the territories of our country are 
being threatened, 
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are being nibbled away, that people are 
going about talking all sorts of 
treasonable things and indulging in those 
illegal activities which come under the 
Criminal Procedure Code and nobody 
takes any action. And here action is taken 
simply because the Minister is threatened 
with the vacation of the house, a house in 
which he had no reason to continue to 
occupy and which he had actually to 
leave now. This type of functioning of 
democracy in this country spells danger 
to our Constitution and I am afraid this 
danger has been highlighed three times 
this very day. 
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SHRJ M. R. VENKATARAMAN 

(Madras): Mr. Vice-Chairman, this Bill 
may get pasesd in a routine way specially 
with the Congress Party having the 
majority which it still continues to have in 
a place like this, but it is not going to 
solve anything. The very work we are 
engaged in has some serious lessons for 
us. It 5s my duty to mentio* them Aow. 

What is the picture which India is 
presenting us today? We are supposed to 
work under a Constitution, a much 
vaunted Constitution. We are talking 
about India being the biggest democracy 
where penile decide their own destinies, 
and yet today Parliament is again passing 
an Appropriation Bill for a State.     In 
State after 
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State in India elected Governments have been 
toppled and Parliament is charged v/ith the 
responsibility of having to pass their Budgets. 
In due course this process, if unchecked, is 
going to make for something like a 
centralised control, something with the 
features of a Fascist regime more and 
more.coming to the top ignoring franchise, 
ignoring the electorate, ignoring elected forms 
of control. We talk of the Constitution. The 
Constitution has certain normal provisions for 
normal situations, it has also seme 
extraordinary and spo.ial provisions. The bulk 
of India is now being ruled and now being 
administered by the Congress Party with the 
aid of the extraordinary provisions. We have 
already had the emergency and this is 
continuing to be with us still. We are now 
having recourse to the special provisions of 
the Constitution, the extraordinary provisions, 
not the normal provisions with all the brave 
words in the Constitution and the Preamible 
about equality, democratic rights, and all that. 
We are now actually engaged "in this very 
task in using an extraordinary provision. I am 
constrained to state that this state of affairs is 
absolutely the responsibility of the Congress 
Party which is manning the Central Gov-
ernment. I do not want to go here into the 
sequence of events by which the United Front 
Government in West Bengal was toppled, the 
President's rule and all the events which went 
with it. But even now what is the lesson 
learnt? What is the use of passing this Bill? 
The expenditure is going to be entrusted to a 
regime which is not an elected regime. It is 
going to be still a special power regime 
responsible to the Government of India. It is 
the Congress Party running the show more or 
less. 

The position is really bad in Bengal. I do 
not agree with Mr. Yajea who said that rice 
was selling at Rs. 2 per kilo. I also know 
about Calcutta  and Bengal.    The price     of 

rice has gone up and it is going to be worse. 
The United Front Government targeted for a 
procurement of 10 lakh tonnes. The 
Governor's regime reduced that target to 7 
lakh tonnes. The actual procurement up to 
date is only 4 lakh tonnes. The harvest is 
over. The period oi procurement is over. 
Really the big jotedars and the big, 
landholders and the big hoarders are getting 
off with it. Prices are shooting up in ' the 
Calcutta market, not coming down. They are 
not showing a downward trend. This is what 
is happening under the Governor's regime. 

I was sorry to note that friends on Ihis side 
of the House as well—they have every right 
to differ from the Marxist Communist Party to 
which I have the privilege to belong—said 
much the same thing as the Congress Party is 
saying with reference to 'gheraos' or 
procurement or things like that. The 
Governor's regime has come. There axe no 
'gheraos' now. it has been in force for the last 
six months. Are conditions in industrial front  
in Bengal  any better?    No. 

SHRI SHEEL BHADRA YAJEE; Yes. 

SHRI M. R. VENKATARAMAN: 
Definitely not. You may be living in your 
own world. As a matter of fact even the day 
before yesterday I saw even the day before 
yesterday I saw Fifty per cent of the industries 
in Bengal are not working and Bengal, mind 
you, contains 22 per cent of our entire factory 
industry in the whole of India. Much of it is 
concentrated obviously in Calcutta and its 
suburbs, and they have the industrial crisis, 
lay-off closures, etc., and what are the 
workers to do? That is why I say this 
formality is not really going to solve anything. 
Till a Government elected by the people 
responsible to the people, answerable to the 
people comes in, there is not going to be 
stability in Bengal or improvement in the 
living conditions of the people. I am not 
dogmatic as to which   Gov- 



 

[Shri M.  R,  Venkataraman] 
ernment, and with what particular 
composition, is going to come in. I really feel, 
much as Mr. Yajee again controverted that 
position, that the Communist Party (Marxist.) 
will undoubtedly get returned in a substantial 
way and participate in a United Front 
Government with many friends and colleagues 
belonging to other parties and give Bengal a 
more stable Government in the mid-term elec-
tions. That is why it is a matter of concern that 
thei ruling Congress Party instead of departing 
from the unfortunate policies which have 
brought us to this pass even to the extent of 
passing of Budgets by Parliament is persisting 
still with methods to somehow make the mid-
term elections either impossible or, to 
embarrass the parties of the United Front, and 
they persist in doling out all storieg of division 
among the opposition parties. All these may 
get exaggerated for the time being (Time bell 
rings). I am finishing—but I can say that the 
people of Bengal, as the people of any other 
State in India, have got their own experience 
to go by. They are testing every political 
party. They will know which party is really 
going to serve their interests. 

Mr. Yajee gave a strange plea when he said 
that elections should be stopped because the 
pro-Peking people there are running amok. I 
do not know whom he referred to. If he 
referred to my party, I want to refute it as 
nothing but a slander with all the emphasis at 
my command. He mentioned some party 
which has xrying to capture power in India by 
armed struggle. Surely it is not my party. So 
this sort of bogey about some foreign 
interference through some political parties 
here which friends like Mr. Yajee and others 
are indulging in is obviously instigated by my 
friends of the Congress Party. I do not know 
who is engineering all this sort of thing. 
Obviously some party, unable to meet parties 
like mine on issues, on programmes, 

are indulging in this sort of slander. 
Obviously we want to put forward before the 
people an alternative programme which is 
surely not. a programme of armed revolt or 
communism or socialism ri^ht now. It is a 
democratic programme offering <J mocratic 
rights to the people, which will have support 
of the people in an increasing measure. That 
should disttirb and perturb cor Congress 
friends and make them indulge in all sorts of 
slanderous bogeys. Th it cannoi. be tolerated 
and 1 hope friends likg him will not persist, in 
such things. I cannot stand it. 

2 ': that apart I am making this forvern 
appeal that while not talking of foreign 
interference from China or Pakistan and the 
armed struggle for power, should we not pay 
some attention to the crisis on the economic 
front that we are passing through. Should we 
not see the results of twenty years of Congress 
policies which hav.e brought this country to 
this pass? The economic instability has led to 
political instability too through which the 
country is passing. Inch by inch our country is 
being barcered away. But there are shouts and 
slogans deflecting the attention of the people 
to other things.. The country is being bartered 
away economically, politically inch by inch 
through the various deals and collaboration 
agreements and other things to the very 
imperialists whom in our days of fight with 
the British and in the days of national struggle 
we used to iiate and tried to throw out of our 
country. 

We had this U.N.C.T.A.D. recently. And 
what is the result? We got nothing. We are 
looking to the Americans to give us money 
for our Fourth Plan. (Time bel[ rings) I am 
finishing. We go to the Aid India Club after 
all this for a Rs. 600 crore loan. Now Sir, this 
country depends on foreign money so much, it 
gets so much money from outside, while 
inside the country the statement of the 
Government on the textile crisis 
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was sufficient indication that for ine 
solution of the crisis all that the 
Government is doing is fo see that the 
demands of mill-owners and owners of 
industries are met. But what about the 
workers who are engaged in production 
and what about the people who have +o 
pay higher prices? 

Then there is this question of Privy 
Purses—(Time bell rings). I am con-
clude.-1)—Obviously a Government 
which is, not averse to the feudal interest, 
which is not against the penetration of 
foreign capital and which is building big 
business in this -country will throw all the 
burden of prices on the common man. 
Therefore, unless there is a break from 
the present policies it is no use merely 
passing routine Budgets. 

Sir, the Constitution has become al-
most lifeless. Its extraordinary provisions 
are invoked today as a matter of ordinary 
dally routine. Therefore, I would say 
there must be a complete break from the 
present policies. And this is quite 
possible in our country in spite of sharp 
differences of opinion on other things, on 
what is immediately democratically 
possible, however much one may have 
further reservations about what should 
follow next. Instead of that, the ruling 
Congress Party which continues to man 
the Government adopt those very policies 
which it has followed till now on the 
economic front as well as on the political 
front of fighting every non-Congress 
Government, making life impossible for 
everybody, trj'ing to slander the United 
Front Governments, trying to disrupt the 
economy. Let them make their own 
partymen accept their central policies as 
responsible for all this and not try to dis-
credit the non-Congress States Gov-
ernments, which is actually happening in 
Tamilnad. Apart from this there must be 
a break from the present policies. 
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. THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): The question is: 

"That the Bill to authorise payment  
and appropriation  of certain 
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[The Vice-Chairman.] 
sums from and out of the Consolidated 
Fund of the State of West Bengal for the 
services of the finan-ial year 1968-69, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN <.SHRI 
AKBAR ALI KHAN): We shall now take 
up the clause by clause consideration of the 
Bill. 

Clauses 2 and 3 and the Schedule were 
aided to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI JAGANNATH PAKADIA: Sir, I 
move: 

"That the Bill be returned." 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): As we have 
exceeded the time allotted ^o this Bill may I 
request you.... 

SHRI BHUPESH GUPTA; We have not 
exceeded. 

 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): May I request you 
to confine your remarks to 10 minutes 
each? I am appealing to you 
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SHRI BHUPESH  GUPTA:  Madam, I 

have to speak. 

AN HON. MEMBER:  Monopolist. 

SHRI   BHUPESH   GUPTA:      What 
monopolist? 

THE  DEPUTY   CHAIRMAN:   Why 
waste time. I have called you. 

SHRI      BHUPESH GUPTA:      The 
moment I get up the Minister is afraid First 
of all, in his reply to the discussion   on   the    
Appropriation  Bill,    I must say that we 
have had some play- 



 

[Shri   Bhupesh   Gupta] 
boy stuff. I say this because he has 
virtually ibowled them summarily thereby 
showing no indication of any 
comprehension of the problems that we 
have raised. He may like to do so but I 
may make a point here because when we 
discuss the State matters, one should give 
more serious thought to the treatment of 
this subject. The facts that he has related 
are mere perversions because the facts 
that I gave, I gave from the papers which 
supported the Congress and also from the 
official documents of the present regime. 
I did not cite the facts from what 
appeared in the days of the U.F. 
Government. Now even if he looks at the 
Central Government documents the 
documents or notes prepared by the 
Labour Ministry, he would find that the 
industrial situation is not at all good. He 
will find that many people are suffering 
on account of continued lay-offs, 
retrenchments and so -on but he does not 
seem to have any regard for even what his 
Government is giving us. With regard to 
the finances also, he has not shown any 
understanding of the problem. He has 
tried to make out as if the compensation 
is going to the small landholders or small 
jotedars whom he calls chots-jotedars. 

Everybody knows that it is not merely 
the smaller ones but the bigger ones are 
also receiving this and that I  demanded, 
should be stopped. 

With regard to the political prisoners, 
he has again said things which have no 
relation to truth. If they are guilty, try 
them. The fact that you cannot try them 
shows that you have nothing to prove in a 
court of law. You are using the P.D. Act 
for detaining them without trial and that 
was not to be done. This is what we de-
mand that immediately, to begin with, all 
those people detained without trial, 
should be released. Do you mean to say 
that if the entire U.F. Government is not 
functioning there and if some people 
came out—political workers—the law  
and  order  positron 

will become so bad that Heavens would 
come down? Nothing of the kind. There 
again he is not right. With regard to the 
other suggestions, I thought he would 
deal with some of the problems. On the 
question of rationing, it is the demand of 
the people of Bengal that the rationing 
should be extended and modified 
rationing is essential. The demand is not 
merely by the U.F. but by others also. On 
that also he had not only not thrown any 
light, but had not shown also any 
appreciation of the difficulties of the 
West Bengal people. 

Madam Deputy Chairm'an, with regard 
to other matters I do not say. But he had 
finally delivered a lecture on politics, and 
there the young man warmed up, the 
young Deputy Minister warmed up and 
gesticulating all the time he was 
throwing a challenge to us. Well, 
certainly he can do that, but when he is 
piloting a Bill of this kind on behalf of 
Government, he should meet at least the 
other points this is being done by others . 
• 

Recently, the day before yesterday, in 
the 'Statesman' you might have read an 
article on Mr. Ajoy Mukher-jee by Mr. 
Pran Chopra, the editor of the 
'Statesman', and column after column he 
had written it in order to ridicule the 
United Front and in order to wean away 
Mr. Ajoy Mukherjee and the Bengal 
Congress from the United Front, Well, it 
is quite clear, what Mr. Pran Chopra has 
written. Now this is the kind of thing I 
hear when I talk to parsons or the Home 
Ministry, and people connected with the 
Home Ministry said exactly the same 
thing, what Mr. Pran Chopra had said 
under "Rise and Decline of a promising 
man"—that is the article which had 
appeared the day before yesterday. We 
are hearing, I tell you—I reveal this thins 
before the House—that the Home 
Ministry is cultivating a number or 
newspaper-men—I know it—cultivating, 
some  newspaper-men.    They  are 
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meeting even editors and certain important 
correspondents of certain well known 
newspapers in West Bengal in order to get 
them write things against the United Front and 
particularly provoke the Bangla Congress and 
Mr. Ajoy Mukherjee to leave the United Front. 
Now this game is going on, the hon. Minister 
more or less has been saying the same thing. 
Well, he will say that, but I say that the Gov-
ernment to which he belongs, the Ministry, is 
very very active; their line is quite clear use all 
repressive measures, delay election if possible, 
break the United Front, provoke Mr. Ajoy 
Mukherjee and others to leave the United 
Front and castigate the communists and raise 
the anti-communist bogey as far as possible in 
order to disrupt the United Front. This is what 
they are doing, but fortunately for us this thing 
is not working, and we are very glad that Mr. 
Ajoy Mukherjee has said, to their 
discomfiture, that they will continue the 
United Front. Well, I know what frightens 
you; I know it because I live in this world and 
I talk to many of you outside this House. I 
know how you are trying to wean the Bangla 
Congress away from the United Front; it is all 
known. But you have not succeeded. There is a 
resolution and only I shall point it but to the 
House. In April, the national leadership, th$ 
national executive of the Bangla Congress 
passed a resolution and nsked the Bangla 
Congress (the BKD unit) to leave the United 
Front. And immediately Mr. Prafull'a Sen 
welcomed it and said, "Let us have then a non-
communist third force immediately." Mr. 
Birla's paper, the Hindustan Times 
immediately acclaimed it as a great decision of 
the Bangla Congress approving of BKD 
leadership. And everywhere it is going on. 1 
have it now that the Birlas and others have 
been talking to people that, they would finance 
heavily the election. There will be the P.L. 480 
funds and the Americans will spend a lot of 
money, we know. But Mr. Birla and others are 
having discussions in order not only to finance 
the 

Congress candidates but to finance also other 
people who will not be in the United Front 
and will try to pass off as a kind of third force 
and so on—two strings to their bow. This is 
how it is going on, Madam Deputy Chairman, 
but, fortunately, as far as that resolution is 
concerned, we are happy that the Bangla 
Congress (BKD unit) has frozen that 
resolution; they are not going to implement 
that resolution; it is good news for us. There-
fore, I say, "Stick to the election programme." 
Governor Dharma Vira has two things now, 
repressive measures on the one hand, and 
certain stunts on the other in order to _ 
deceive the people, in order to bluff the 
people. But he should realise that it is not so 
simple. Mr. Atulya Ghosh is using the Kerala 
civic election results to demoralise the people. 
But even so, in the recent municipal election 
in Calcutta the United Front has won, 
including the Corporation election in Calcutta 
where we have wrested a seat from the 
Congress; we have taken a seat on which you 
were sitting. 

* 

THE DEPUTY CHAIRMAN: You must 
wind up now. 

SHRI BHUPESH GUPTA: Therefore, do 
not do such a thing. 

Madam Deputy Chairman, I made certain 
suggestions and I do not know what the 
Central Government would have to say. But I 
have been quite amused over the officers who 
may have supplied the brief to the hon. 
Minister to speak scurrillously against the 
former United Front Government introducing 
some falsehood in this matter. They 
functioned, I believe, for eight months or nine 
months under the former United Front Gov-
ernment, and now they have given a brief of 
exactly the opposite type. That you see. 
There, truth is not at all the point. I know that 
some of  the  officials  were  actually   acting 
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[Shri Bhupesh  Gupta] 
as the agents of the Centre under Mr. Dhartna 
Vira, under Mr. M. M. Basu, under the 
Inspector-General of Police and the 
Intelligence Branch here. Here I know what 
happened. When Mr. K. K. Basu was 
removed from the Home Ministry in West 
Bengal, he was immediately given an 
important job, as Joint Secretary here under 
the Central Government; we all know this 
thing. Therefore, I tell my young friend, who 
is supposed to be budding into a sort of 
Minister now being a Deputy Minister, well, 
do not rely on the.ie officers, exercise your 
brain a little, yes, if you, have, I am sure you 
have, exercise your brain a little It is no use 
trying to knock your head; it must be shown 
by what you say and what you do. I again say 
that what he has said is sheer bunkun—A poor 
chap after all. What can he do? He has been 
fed on something being given from that side. 

THE DEPUTY CHAIRMAN: It is a  very  
charitable  note. 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh): It is better to be hated than pitied by 
Mr. Bhupesh Gupta. 

SHRI BHUPESH GUPTA: Madam, is it 
permissible for a lady to solicit hatred? 
SHRIMATI YASHODA REDDY: I do not 
say as a lady but as a Congress Member, and 
I would rather prefer to be hated rather than 
be pitied by Mr Bhupesh Gupta. 
(Interruptions) 

SHRI KESAVAN (THAZHAVA) 
(Kerala): Now we are dealing with the 
Appropriation Bill relating to West Bengal. 
The debate took place both in English and 
Hindi, and of course the Minister has got the 
right to reply in Hindi if he choses to do so—
there is no doubt about it,—but in the 
interests of national integration and nationa\ 
unity, is it advisable and prudent to speak in 
Hindi    when we 

from non-Hindi-speaking regions cannot 
follow it? 

THE DEPUTY CHAIRMAN: As long as 
simultaneous interpretation it going on, he 
can reply in any language. 

SHRI KESAVAN (THAZHAVA): Yes, he 
can reply in Hindi, but is it not advisable and 
prudent, and in the interests of national 
integration and national unity to speak in a 
language understood by all? Presently it hap-
pens to be English. 

THE DEPUTY CHAIRMAN: You are a 
new Member. This issue has been raised in 
the House and has been settled. 

SHRIMATI YASHODA REDDY: Since 
West Bengal is not a Hindi-speaking area and 
since this Appropriation Bill relates to West 
Bengal, I feel that there is some reason in 
what the hon. Member, Mr. Kesavan. says. As 
both the languages are allowed, if the hon. 
Minister knows both the languages, he may 
oblige the House by speaking in English. I 
think he knows both the languages. 

SHRI KESAVAN (THAZHAVA): I ask 
the hon. Minister whether this is conducive to 
the unity of India. (The hon. Member spoke in 
Malaya-lam.) 

SHRIMATI YOSHODA REDDY: If 
people of non-Hindi areas desire to hear in 
English the hon. Minister's reply, we should 
reconsider our stand. 

THE DEPUTY CHAIRMAN: You have 
got the system of simultaneous interpretation, 
of English into Hindi, and Hindi into English. 
Why don't you use .your phones and hear the 
hon. Minister's observations which are 
interpreted in English simultaneously? 
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THE DEPUTY CHAIRMAN: The 

question is: 

"That the Bill be returned." 

The  motion   was  adopted. 

THE ESTATE DUTY (AMENDMENT.) 
BILL, 1968 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): Madam, I beg to move: 

"That the Bill further to amend the 
Estate Duty Act, 1953, as passed by the 
Lok Sabha, be taken into consideration." 

This is a short Bill, the object of which is 
only to secure that the amendments which 
were made to the Estate Duty Act by 
Parliament during the period of the 
Emergency continue to apply in relation to 
estate duty on agricultural land situated in the 
States after the end of six months from the 
date of revocation of. the Proclamation of 
Emergency. 

Under our Constitution, legislation for the 
levy of estate duty in respect of agricultural 
land is within the sphere of the legislative 
power of the States.     However,       
Parliament     is 

authorised to legislate for the levy of estate 
duty in respect of agricultural land in the States 
if the legislatures of two or more States pass 
Resolutions for this purpose under article 
252(1) of the Constitution.    The Estate Duty 
Act,  1953, was  enacted    after     such 
Resolutions had been passed by    the 
legislatures of Bombay, Madhya Pradesh and 
certain other States.    Subsequently,  the Estate 
duty Act    was adopted  in  relation  to     
agricultural land, by certain other States 
through Resolutions passed by the    respective 
legislatures and at    present, the   Act applies to 
agricultural land in all the States   except  the     
States  of     West Bengal  and  Jammu     and    
Kashmir. Amendments made by Parliament to 
the  Estate  Duty     Act can     likewise be    
made effective in     relation     to agricultural 
land situated in the States only  after  following  
the     procedure in respect of the parent    Act,    
that is to say, after Resolutions have been 
passed  under   article  252(1)     of the 
Constitution    by two op   more   State 
Legislatures authorising Parliament to make  
such     amendments.    However, while a 
Proclamation of Emergency is in operation, 
Parliament is authorised, under article  250 of 
the Constitution to legislate in respect of 
matters which are within the legislative    
sphere of of the   States.     Accordingly,   
amendments were made to the Estate   Duty 
Act by Parliament through     various 
enactments during  the period  of the 
Emergency, without Resolutions being passed 
by the Legislature of any State under article 
252(1)  of the Constitution.    These 
amendments were applicable to agricultural 
land situated in the  States     during  the     
period     of Emergency and will continue to be 
so applicable    till    the    expiry of    six 
months from the date of revocation of the    
Proclamation of Emergency, i.e. til]   July  9,   
1968.     The  amendments made to the Estate 
Duty   Act during the  period   of  the  
Emergency     provided,  inter alia, certain  
exemptions and concessions and     increased    
the 


